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Shri Hem Barua: May I know if the
work of the German aeronautical ex-
perts working under Dr. Krut Tank
engaged for designing modern air-
crafts in this country is within the
Jurisdiction of this committee”

Sardar Majithia: So far as Dr Tank
18 concerned, he has been given a
definite assigument and he ig carrying
on that assignment and, so far ag [
remember, he has to produce two
aircraft within three years which have
to pass the specifications laid down
by the Ministry of Defence

Shri S M Banerjee: May I kpow
whether a representative of the All
India Defence Purchase Division 1s

also being associated with the Com-
mittee?

Sardar Majithia: No, Sir

Shri Achar: May I know who are
the members of thig Commuittee?

Sardar Mafithia: The members of
this committee are The Deputy De-
fence Minister, the three Chiefs of
Staff, the Additional Secretary, the
Scientific Adviser and the Financer
Adviser

Shri Kasliwal: ] am told that some
civilian goods are also produced May
I know whether this committee will
give any thought to this question?

Sardar Majithia- I could not follow
the question

Mr. Speaker: It 1s whether any
civilian goods also which are being
produced now will be considered by
this committee

Sardar Majithia: They will look
after 1t and report

“After-care” Programmes

*1092. Pandit D N Tiwary: Will
the Minister of Home Affairs be pleas-
ed to state

(a) the amount sanctioned to
various States under ‘After-care”
and ‘“Moral Hygiene” programmes

during 1856-57,
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(b) the number of schemes sanc-
tioned 1n each State during the same
period, and

(c) whether there 1s any Govern-
mental check over these institutions?

The Deputy Minister of Home
Affairg (Shrimati Alva): (a) and (b).
A statement containing the requisite
information 18 laid on the Table of the
Lok Sabha [See Appendix III,
annexure No 78]

(c) Yes

Pandit D N. Tiwary: May 1 &now
the nature of the after-care schemes?

Shrimati Alva: The nature of the
scheme 1s that those who have receiv-
ed adequate correctional treatment,
whether they be juveniles or adults,
after leaving those homes where they
have received such treatment will go
into the after-care homeg for re-
habilitation

Pandit D, N Tiwary: Five or six
States have been given grantg ag 1s
seen from the statement What about
the other States?” Is there no scheme
of after-care there?

Shrimati Alva: There 15 a system of
after-care in every State but we have
received details from these States and
amounts have been sanctioned by the
Centre

Shri Shree Narayan Das. May we
have the names of the States whose
schemes are under consideration?

Shrimati Alva: The States that have
sent us schemes are Assam, Andhra,
Kerala, Madras, Madhya Pradesh,
Punjab and Rajasthan The other
States have not sent their schemes to
us

Dr Sushila Nayar: Is the hon
Minister aware that there are several
States in which there are not ade-
quate or even elementary facihties for
the care programme and under these
circumstances, there could be no
after-care  programmes obviously®
What plan has the Government under
consideration to rectify this situation
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so that the care institutions can be
established in sufficient numbers be-
fore after-care programme ig taken
up?

Shrimati Alva: As far as the care
programmes go, they are left to the
State Governments, But under the
Second Plan, 1t is mainly the social
welfare board that has drawn up the
scheme. Two committees were ap-
pointed—Moral Hygiene Committee
and the After-care Committee. They
have laid down that there should be
eighty State homes and 324 district
shelters in the country during the
Second Plan. As far as care homes
go, they are left to tre States and
their schemes will come in.
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Some hon. Members: In Englith
also.

Mr. Speaker: The hon. Minister may
read 1ts English answer also.

Dr. K L Shrimali: (a) and (h).
The Tuls:t Ghat and the house in
Varanasi where Tulsidas is said to
have lived are not under the Union
Department of Archaeology. About
3/4th of the Tuls1 Ghat is now under
water due to rains and that while it
18 therefore not possible to examine
it fully, but the upper portion of the
Ghat and the house in which Tulsidas
15 said to have lived are in good con-
dition.
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